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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENGH, NEW DELHI

o.A.NO.2298/2003

Friday, this 19th day of September, 2OO3

Ie Shri Justice V.S. Aggarwal, Ghairman
'ble Shri R.K. UPadhYaYa, Member (A0

i Vi resh Saxena
Late .sh r i Pa rmanand saxena_
glivisiona'l Engineer (Phones)

t_lnder General Ma.nager
Te'lecom District, Sector 19
NOI DA , D i stt . Gatttam Btrclh Naga r ( t-JP )

..Apf,licant.
( By Advocate : Sh ri B . S . Ma'i nee )

Verstls

t-ln i on of I ncl'i a th rottgh

The Secretary, DOI
Mi ni stry of Q67v1ffir.lhicat'ions
Sanchar Bhawan
Ashok Roatl , New De I h i

The Member Services
Te'lecom Commi ss'ion
Ministry of commrrnication
Sanchar Bhawan
Ashok Road , New De1 h i

The Genera'l Manager
Te l ecom D'i stt .

Ga.r.rt.am Br-rclh Nagar
Sector 19, NOIDA ( t-lP )

. . Respondents

ORDER (ORAL)

Shri Justice V.S,Aggarwal :

The appl icant was wor king 'in the Ministry of

Commgnicat.'ion, Department of Te'lecommttn'ication. He had

heen arrested in a case prtnishable r.tnder Sections 42O/

467 /LAT-A/4OB react wi th Sect'ion 1 2-B of the Ind'ian Pena'l

Corje Eres'ides Section 1-? (1) (D) read with Section 13 (2)

of the Prevention of Corrttption Act. He was tried by the

'learned Special .-lrtdge, Meerr.rt- L)r.lring the pendency of

t.hose proceed i ngs , the app I i cant. has heen sttspenclecl ,

Learned Sfrecial ,lttdge, Meert-tt acqtlitted the appi ica.nt on

12.5. 2003. Thereaf ter, the app'l i cant hafl srrt:rm'ittecl a.
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(2)

representationtotheattt,horitiesseekingwit'hc|rawalof

the srrspens'i on orde r anrl re i nstatement w i th conseqr-lent'i a I

hrenefits" Accorcling t.o the learnecl cot-lnse'l for apE'!ljcant'

ti11 date no rjec'is'ion'in this regard has heen taken'

a

?. Keep'ing in view the

rights of the resPonclents are

w i thorrt i ssrt'i ng not'i ce at' the

hre di sposed of .

u:\-1f
(R.K.UpadhYaya)
ltember (A)

/srrn i 1 /

ahrove facts a.nd when t'he

not, I i ke'l Y to hre af f eet'ed ,

threshold, the Petition can

3. Tt is directect that the a-ppf icant' within f ifteen

c|ays f rom today, wot-t 1cl f i .le a proper representat.ion to

respondent,No'2.Therel]pon,respondentNo'2w.i]ltakea

consc i ous dec i s i on and fiass an appropr i ate order

preferahrly within the next three months of the receipt' of

the certifieci coPy of the present order'

OA 'i s cl'i sPosecl of '4

A[\1---<
) (V.S.Aggarwa] )

Chai rman




